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Allahabad : oate:i this 11th day Of January, ~0 

Uriginal Application No.l148 Of 1992 

ui strict ; Bareilly 

t.cLHAM ;-

Hone ble Mr. s. Oeyal, A.M. 

Hon•ble Mr· rlafiQ Vddin, J.M. 

Janarctan Ki shore 
sj o Lat.e ~ri rlam b'Warup, . 
Agrawal, Mster <.;raftman, f~cket No. 2357, 
\• agon n.epairs ~hop, 11 N. E.rlailway t• <>rkshOp, 
t;zatnagar rlfO.liailway ~uarter 1'-JO• fj~A, Vffice, 
~ol Of¥, N. Ra~lway, l za tna gar, Barellly. 

(sri u.P. singh, Advctate) 

2. 

3. 

4. 

5. 

versas 

fhe union of lndia 
Throug~ ~eneral-Mallager, 
N.E.Ra~lway ,lioraxhpur. 

• • • • • APpli~-,ant 

fhe c;hi~f v.Orkshop Manager, 
N. E. rla~lway, I za tnagar. 

fhe Ctu.ef Mechanical engineer, 
N. E. rlailway, GOrakhpur. 

fhe Chief Personnel IJfficer, N.E. dailway, 
Gorakhpur. 

fhe ~dl.General Manager 
•~. E. rlailway, GOraxhpur ' 

(sri A.K. Gaur, Ai vocate) 
• • • .RespOf'lden ts 

U rl U E d. ( Ur a 1) 

By hOOI ble Mr· s. yayal, 8elv!, 

This a~Jplication has been file::i seeking the follC>tNing 

reliefs ~-

(a) A direction holJing that. the applicant had 

held the skillEU post a~ has worKed Cll pin 

pointej jObs, as he held the post which had 
been upgrade:i w. e. f 1-10..1962 altl was anti~-' 
to arrears Of salary w. e. f. 1-.10..1962 to 
a:J-12-1972. 
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A al.rect.l. cn that the Orders already passed 

by the appellate arld revisional authorities 

un...aer the payment Of w4ages Act be 1 no ed 
g r • 

A directi on setting asia e the order Of 
Addl. 

General Manager N. E • .Railway • <.Prat<hpur dated 

6..10-1989. 

A direction cof)joning the d 1 · e ay 1. n filing the 
ap 1--lica ti on. 

The applican t has referred to the order ot the .Railway 

BOard in his a pplication csated 3/4-6..1963 and 23-9-1963 in 

wh.lch the General Manager was asJ<e:l to pin point actual 

h old ers or sk.ille:i grade to be pai:i arrears. A list was 

prepare.1 by h orJ<s Manager, 1 zatnagar contai ni.ng pinpointed 

j 9bs ~ al\1 persons entitled for payment of arrears. The 

applicant made represen1.ati ons for payment of arrears Of 

pay for doing work of highly skilled welder Grade II, in 

Erecting shop frQn January 1962 to August 1969 and there.. . 

after in iA snithy shop upto 2l-12-1972. fhe applicant. 

claims to have made representati. on while he was in smithy 

ShOp Ofl the grounQ that the fOreman Erecting ShOp afld 

9ni thy shop efld or sed his working in their shops as Highly 

skilled ~elder Grade-l. 

3. ~. e have heard the arguments Of sri sri A.K. Gaur, 

counsel for the respondents. None is present for the 

applicant. 

4. lJt is clear frCG the record Of the case that the 

apPlicant had agitated the same issue.. before the 

Prescrl.bed Authority uru er Payment of v~ages Act.in case 

No.4/ 1974 under sec.£i.on 15 of the J.>ayments of Wages Act 

and it was held that a sliD Of Rs. 2213/- was due to the 

applicant which should b& paid alongwith compensation Of 

Ks.22130/. An appeal against this order was preferred 

in the court Of &)istrict Ju:ige, 

\as Misc.Ap~al No.253~1974. Tt. 
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Authority was set aside and the claim of the a pplicqnt 

was dismiss e:l. It was f Ounj that no record was available 

in pin pointing an emplOy-ee to be working on an upgradEd 

post. f he appeal was all <N.i e:.i and the or d er or the 

Presc ri be:! Authority was set asid e. A revisi on was 

preferreJ by t he a ppli can t before the Hon• ble High 

Cvurt. fhe revisi on was dismiss e.:\ with the Observation 

that the a ppl i can t • s claim was n ot one Of potential wages , 

but the fina ing that it was not acceptable was not 

interf erect with. fhe case of the a pplicant -. .. as thus 

d eciJ e:i on meri ts unct er Payment of ~•ages Act. He is 

seekin g a r e_ opening Of the case thr ough this UA which 

c ould not be permi tte:i. 

s . Even c ons~d erin g the case f rOm the point of v~ fM of 

laches, we find that the cause Of ac ti on ar os e in 1962 

t o 1972 afl.l t he a pplicati on has been fil ej in 1992. 

Therefore, the applicati on is grossly barrEd by limitati ~~ 

besiu es l acking in merit. The application is, therefore, 

dismiss ed with n o order as to costs. 

\)__:: 
Member ( J) Member (A) 
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